CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD

Circuit Bench at Lucknow
Registration O.A. No.224 of 1989 (L)

Nagar Singh | eese Applicant

-

Versus
Union of India & Others ..... Opposite Parties,

Hon,Justice Kamleshwar Nath, V.C.

This application under Section 19 of the
Administrative Tfﬁbunals‘hct XIII of 1985 is for
correction of the applicant's date of birth in the

service record,

2. | Shri Arjun Hhargava éppearing on behalf

of the opposite parties pointed outvon the last

date i;e. 13,9.89 that the'applicant is an employee
of the‘Railway Protection Fofce and therefore the
application is not maintainable before this Tribunal
in view of Section 2 (é) of the Act, The applicant's
learnéd counsel had sought time on that date to meet
~the objection, No.one is present on behélf of the

applicant today,

3. There is no doubt that the applicant has
claimed relief in his capacityias(Assistant Sub
Inspector in the Railway Protection Force, Theré_is
also no doubt that the provisions of the Administrative
Tribunals Act, 1985‘do not apply éo any member of the
Naval, Military or A%ﬁkForce'or * of any other armed

forces of the Union" in view of Section 2(a) of the Act.
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Section 3 of the Railway Protection Force Act as

. amended in.1985 lays down that an armed force

of the Unjon of India to be called as Railway Protectior
Force shall be constiiuted and maintained by the
Ceﬁtrél Goverﬁment. It must be held therefore that
the applicént is a person who is a member of an armed
force of the Union. That béing SO,vthis Tribunai

has no jurisdiction in the matter in dispute,

4. The_pétition is dismissed for want of
jurisdiction of this Tribunal. It will be open to

the applicant to move the competent Court.
Vice Chéirman

Dated the 24th October, 1989,

RKM



-0"'.“'0"-"‘a"“o"‘o-."n-'o"'c—o"o"'c— T e e e T e e T e A T AT 0 T AT 0 0 T e ™ e e ™ e ™ e ™ e ™ e ™ ¢
51.No, DGSCElleOﬂ of documents PAGE
".-.—°~°~1~ ~U~€-l~ﬂ-6.-.-‘0—.3-0_0“.-0—O-D_C-D-G~ﬂ.-0~’-'nu-.-‘-‘-'—.-.‘.-.—.—'~

BNNEXURE =

CAT
CENTRAL ADMINISTRATIVE TRIBUNAL

Circuit Benchglucknow

Opp. Residency Gandhi Bhawan,lLucknay
RS

INDEX SHEET
CAUSE TITLE _of 19

T, et A I T K

NAME OF THE PARTIES ___

A

. e e i s oo Applicent
Versus
& _ Respondent

[N, - 5 e, i : Tt e e

Part A,B & C

| _
!
i .
i
|
@
H
!
|
{
i
i
i
i
i
;]
__;f f,cc/{j,n/’-mc ’»,ff.c'bf/;ef c’((/;«:»; s reapaand totafeons coiof ;
//\”/. ﬁ“c {(fi«- s Lo 1// ot = 1105 P AR SU N T et vy (“/;) .
i i
‘ \
-:O*B“'n"‘o"';e""o‘o'-o LRl Sandl Sl Rl Sadl MV o Pl Sl el Sl Sad e il Tanll SeniP el BN o B 2 ae o
* i



L

A CCEUT L AUHINIST AT T FRIBUIAL

)(" Y S R SEACH, LuCKitoy

& (.-\":\'

\D e \,.' Lbl!;n :‘Ju. Eéﬁﬁ |,H .1989[-2)‘7

A P_..GL};‘C}I:ET €} ““[\/% _GLI 3/ IU/ ]\
e s Lo af zmz, 3

R
Pdl*luulm;:“;_*pm‘r*' L ‘ Endorsement as to result of examznatlon
T o tne anseal Conpelen: 97 e ‘-{‘Cb ’
2. a) Tz tha [ v ‘ftJ

‘f‘@
,.anﬁj 52\f€\5€$§ }¢nu Zﬁéwan 5Lfca,

S Have six zoms
application ?:k

D | gy :
"3, - a) 13 the epreal ir, time 7 N
' h) If not, Oy nou many days it R A ﬁ*?

s bayond tine?

- ©) Has sufé: -€lent case for not oMTy
* ‘ikl Ag Lhe application in time, o -
. u“»')r] 1]. Jf S . . ) . .
. Ty - .-
4. Hes cheo dokuﬁunr of authoris atioq/ R ﬁT b o P
: a«l“tnamatuﬁ~ filed g : ‘ ' : v : -
© 8. Is tha application - ucompanled by . e "
B.0./ Pestal gpoos fore8e, 50/ : _
: : ' S ! ¢
S Has tne cor Ll]JEd PDﬁﬁltqpleQ - \/"L§ o : , - -
of the crder(s). aguinst yhich the oo _ ' '
applicatior ig made beor fiied? _ R R S \
5 Have the Jopies of the . v be
B cuments/ relicd upon by, the .
Mpp11cant and mentioned in the : S i
“flluatlon9 been filed 7 o R , - cL -
) 'HaVD the docu“ur+b “Dfnrred - 'ﬁf\ti
tooin fa) above duly atte ested. -
by 2 Gazetted Officer ang
rumbared accordingly' 9 ,
c) “Ate ¢ 15 dor mcmba referred - o “f'tb
- te in {a) aboye neatly fyped o o _
in doublys sapce ? ' ' . ' S .
Hes theé indoy of documonto been R “T\ﬁb ’ T
" Tilad and pageing: done properly ? -
Ha\ja Lh: ,hﬁunu .oyicali- details . ‘ '7‘\6) o ’ . !‘
of reprisentation maie and the o , ) . -
out .come of sych TCpresentation’ ’
‘been indzvated ir the UHDAlCutan?
~Is the mattgr itased 10 the appli=~ : . fJCy
cation pending bef.re any court of v
Lew o any thhen sench of Tribunal? ~

a




11,

12.

13,

14,

18,

17,,

18,

19, -

particulars to be o_Examinad

Are the appllcatlon/dupllcate
copy/ spare COplCS signed 7

Arc cxtra copies of the, appllcatlom
with Annexurcs filed ?

a).- Identical with uhe Orlglnal ?
b) DGfCCulVD ? ' ‘ ”

©) UWanting in Annexures

Mos, - _ pagoshos 7

' Have the file size envelopes
bearing full addresscs of the o

rospondents been filed ?

Are the given address the
registered anress ?

Do the names of the parties
stated in the copies tally with
those indicated in the appli~

“cation ?

Are the translations certifledv

. to be ture or supnorted by an

Aftidavit affirming that they

.are troyc ?

Are the facts of the case
mentioned in item no, 6 of the

‘application 7

a) Concise ?

~b)  Under distinct heads ¢

c) Numbered consectivoly g

d) Typed in double space on one
side of the paper ¢

Have the pafticulars for incerim

order. prayed for indicated with
reasons,?_

whuthcr all the remodles have
been exhauatod , v

dineshy

o
as

 -Emdorsement as to result of examinatiocn

A3

tj“i; ‘

NG R

hAZI B
Ho

NAES

ey

Earh

oy

M

e
o)

Za NS

".ﬁﬁ/j(a'

w




‘.v f A
g L (f‘#t(u |
3 | y o \
Hr. Jutie k A/a.@,'\{‘c |

[osue notie £ ok )é show Cawre
| ["47 ,Z"L'/?eldhn:_ Az et admib<d. L
IR ﬂ«“’?"ﬂﬂ—”zém”; wdif , s -
Owtie g fu) for dobrminim 4 ok 2
[3?7-'07’ en trhich lols Ll ofs - il /51044«_9.
T o ik St s
bk o el grsen G bl
Conf on M- ll— g4~ | 704‘//%;
. o leap Jh LComt /T
/0, e ‘?/&we/ z %ﬁ //u ée,"’/”%v
Mo rn;f?}//w«/ o Ao H o~ 1rf

o Cotame) % Arrsasss =2

g Flew Juashee K Vet ye - &1 |

, /3/9/&)/ - /m K'U‘JV\WW,) A Ve - AHMJ!‘RJ{ e
TR e ' oo i

| Sg};‘%“o‘;‘“ Q;\‘”Yf‘”v}“ Wheh cppLeTiece o 8y o 0‘/%:
: bﬂ, 1 v épe’?” < })&W‘H‘”g‘ Wl {\,'-é(u) o (vt v i + AT : "7677\3 .
Cfcj-ee'fv‘db; ’ﬂ‘w’ = (9 vﬁ%t&ﬁ‘:\ /ww&iifwfa‘mz( 97’47 wl’ é_, 7 “'%ﬂ
b‘g,pm g Tobumal beetirte e ppleco—d Uy TR TG el

. . . N : g’(’k]ﬁ &"77@//(]'
A Mpeb"’]w; ?ﬁuv R“*"Z"}( wyletﬁc’b EWQ?) 'ﬁmu( 27/%’27’ "5, ’71‘#" |
(e el ia fw axwﬂ/fﬁ‘ﬁbg T ',L"“"‘"‘fh ' /y/#'
A Qo et e & F et 90y LN
g s ol wisros o T bt Aet (485 [l |
HWoenrsed cenacl )v,g'”( o SeePon, 2 ) e
/Qp\«j/@""97 frofeehd, “Foree /eﬂse“/'M H&g’" :
Lot /oo GF i o eoso Togyes
2»7"’*‘ Onom hooliow p_ba col o)
Bris. Al NAeotecthr R ‘
. \ 0(7 e ‘ mree gkl be
cezh ot/ cn~of oy, founeod, ,/57;;‘&9_
R B )
17)\(:;‘1,& %éftf’t‘mf 571/7ﬂ60’g'/3ﬁ7( h‘m do M Fles—
clgeehioy - Lest e Qofnisin, O 2 Ut 8.

&§  géthzg;l’ﬂc Cﬁ'\/‘!?lw ﬂkq)r‘ﬂxju%&w (5‘?’6(%’3, '
~ & &(_Q,gﬁ w,g/yh be yacafesl . fz/e €2 WO Neffo
§§ | %\«ﬁ) Ot 3N mkiw?('%ﬂ:w SO T T

%0}0@—/0{&}@/ Neor @ A Mfw vaeateof
YAy 9 Fe oy bel Fivanto e
(por o “ermsed e P e fpenhies -

o (@«J " Necbqechon P
: ' g . . N m . g

’qu‘ ' VG, b o cppeemt
| < : g L dmideed TV
foz- B | | b o b



..'-,.1

Gaﬂ! Administrative Tribunal / \
Yy Qircuit HBench Tuzing G
:mtc of Fi\i.:\'; %%)%‘%? .

BEFORE THE CENTRAL ADMINISTRATIVE YRDSEiRgecipt by Past -
ADPITTONAL BENCH AT LUCKNOW iy SrqeB
. heputy Registrar(]J)

Nagar &ingh se e - Applicant

versus

Union of India, Ministry of Railwdys and others .. Opposite Parties

- INDEX
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1. Application W/s. 19 of the Administrative
Tribunal Act 13685 with affidavit,

2, Impugned order dat?d'lz/l’; January, 1989 | -
( Retirement notice)

%3, Impugned order dated 7 .5,1989

b, ggg_ggg{:gﬁg;ﬁl Copy of School Leaving
| certificate (T.C.)

5. Annexure No, 2  Copy of Prinicipal’s
' Certificate.

6. AnnexureNo, 3 Copy of Smpiisaiisn |
) applicants representation N
dated 11.2.1989

7. Postal order Ko. ID 799227, dated 25.8.,1989

2, vakaiatnsma

P TR N A R D < YN M AR R T AT TN g O TR i ORGSR MRS RS G €3 SEOTESW TR TR R TR L e TR T W W n

. ‘ @;‘; : ‘\‘L""i <€l
(WP . SRIVASTAVA)
“ - Advocate

COUNSEL” FOR THE APPLICANT

Lucknov @ . .
Dated Y. August‘@g, 1989,



e CRORG THS CANTRAL ADMINISTRATLVE TRUBUMAL,
O TLONAL BENGH AT LUCKNOW.

sy 2 o’&sﬁ&c)

gri Nagar singh aged about 55 years.S5/0.
-pate S ri Ram surat Singh, R/0 . querter
No. T 14 D, Railwy guarter, raizabad,
permanent resident of village Ramréey pur,
P 0. ARAZDUT, pistrict Varamdsi.
' Applicant

Versus

1. Union of India through gecretary to
covernment, Ministry of Railwy,
New Delhi . '

b . ’ - ,
’“-J\‘f 2. The Chief gecurity commississioner,
Northern Railway, Baroda House,

New Delhie.

TRER

5.  The Divisional security' Commissioner,
R P .F. Northern Railvey, '

Lucknowe. . C
P _ Opposite parties

APPLICATION UNDER SECTION 19 OF THE
4T IISTRATIVE TRIBUNLS ACT, 1992

b e e 20 Tt T bl ML A

1. " particulars of the applicant.

(1) Nagar &ingh

- | (i) late S Ram .Smna»t Singh
. (iii) Horkip | .

8 ds 4 g -
Faizabag, in Rp

(iv) Residem; _‘F. Company No 3
Quartap °f Quarter | ’
(v) pel"mdl'leg; I'alzabado. © Tk D, Rai}.m
. Py . Awa;;j;mept of Villa 7
» Plstrioy Var'f;a:ia €Y Pur
R i A
LI 2




“ - (2)
2. Pparticulers of the Respondents/opposite parties -
(i) Union of India through Secretary to the Govt.,
Ministry of Railways, New Delhi.,

(ii)  The Chief Security Commissioner, RJP .F,,

Northern Railway, Baroda House, New Delhi,
: !

(iii) Tae Divisional Security Commissioner, R.P.F.
Northern Railwdy, Lucknow,

3 Particulars of the order -

1. Divisional Force order No. 07/iii/Lucknow/89,
dated 13.1.1989 fron Divisional R.P .F. Office,
Hazratganj, Lucknow,. passed by Divisional
Security Commissioner, RJ?,F,, Northern Railway,
Ay _ Lucknow.

2,  Divisional RP.F, Office, Hazratganj, Lucknow
letter No. PF/ASI-NS/35/89, dated 7 .5.1989

b, That the applicant declares that the subject matter
of the order against which he vants redressal is

within the jurisdiction of the Tribunal.

5.  The applicant further declares that application is
within the limitation prescrilel by 3ection 21 of the

S . Administrative %k Tribunal Act 1935

6. Facts of the cases-

(i) That the applicant was. appeintad as watchman
in wxkshmem watch and ward under Chief Security
Officer, Watch and ward, Northern Railwey,

Lucknow on l4th December, 1955.
! st S W3 * o

(ii) That the applicant at the time of joining
@/// | service, furnished IX pass certificate in
which his date of birth was mentioned as

e 0 ® 3



(3)

20th July, 1934.

e T e

(iii)

(1v)

(vi)
(vii)
(viii)

(in

That the date of birth as mentioned in School records

ia 20th July, 19)4 (A photostat copies of the School

WW iy e T

Leave Certificate ang certificate of the Principal

a-m-.

are filed herewith as Annexure No . d and 2,

That %ke he was promoted as Naik in Railway Security

Force after about 4 years,

That he got further promotion as Havaldar in the
'year -1975/75 in Railway Protection Force and was

posted at Varanasi .

That he wes transferred as Hawaldar in RP .F. Company

M. 34/ Alam Bagh Store No. 31 at Lucknow.

That he was promoted as A.S.I. on 21.11.1988 and
posted at Faizabad, ' ‘

That ever simce he has besn working as ALS.J. in

'36th Company Faizabad ever sirce.

That the applicant came to know that through impugned
order dated 1%/17 January 1989 issued by Respondant
No. 3 that his date of birth in official records

has been mentloned as 25.J.1931 and his date of

M, e ke W o e b

retirement has been mentioned as 31.8,1989.

(%)

N
§

Thaet the applicanf immediately moved a representation
to the effect that his date of birth as per School

records is July 20, 193& and reouQStad for necessary

e e mA———

correction in the official recordS.

- —
w—n——w B e S

(A copy of the certificate of the representation
.ll" L}
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dated 4.2.89 is filed @s Annexure No. 3)

(xi) That the above mentioned representation was rejected
by the respondant No. 3 by impugned order No. 2 dated
74589 . )

\

(xii) That the aforesaid represemtation of the applicant
wWis rgjeoted by Respondant No. 3 without'aSSigning

any reason vide impugned order No. 2

(xiii) That the impugned orders dated 13/17-1.1989 and
7 6.1989 are arbitrary, capricious and against

provisions of l1law.

Ser

'(xiv) That the respondant No. 3 rejected the represermation

of the applicant without applying his mind.

(xv) That the bsis for entering 25.8.3L as epplicant’s
date of birth in his service records is not known

to the applicant,

7. That in view of the facts mentioned in para & above the

S applicant prays for the following reliefsa- °

(i) That the Opposite Parties be directed to change the
_ date of birth of the applicant in the Service Records

- | on the Bsis of the date of birth mentioned in his

School leaving certificate (T;C;) filed as Annexure

No. 1 « | | )
/ - ,

(ii) That Opposite Parties be directed not to retire the
&///’ “applicant on 31.8.39.

i, oty

e i e

LR 5 '.;_‘



. . | _ (5)

(iii) That impugned order'no. 1 be quashed in so &g far
as it concerns the applicant and the impugned order

No. 2 be quéshed in toto .

(iv) That any other relief that tne Hon'ble Tribunal

deen fit may also be awerded to the applicant.

(v) That the costs of the petition pe also awerded to

the applicant.

g, Interim order prayed for -

That as an interim relief tne operation of
,'Ff ._ retirement notice dated 13/17 January 1989 ( impugned
order No. 1) am consequental order impugned order No. 2
5e stayed till the disposal of the petition for if the |
operatién of the impugned orders'is not stayed the
applicant will be retired on 31.8.89 vhich will put
him to & great sinencial loss which cannot be compen-

sated by his retirement &t & later date.

9., Details of the remedies gxhausted -

b
The applicaht declares that all the remedies have
been exhausted.
. 10, Matter not pending witl any other ccurt, etc.

The epplicant further declares that the matter
regarding which the application hés been made is not
pending in any Court of 1law, or any other authority

$v~w or any other bench of the Tribunal .

O
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\
11. Particulars of Bank Draft/Postal order inrespect

‘6f the Application Fee,

Postal Order Ib. 9% ZIDQ 799227 dated 25.8 .89
from Aminabad Post O0ffice, Lucknow.
12, Detzils of Index -

Index in duplicate containing the details of

documents to be relied upon is enclosed.

(From 1 to )
'\‘7; - 13. List of enclosures
Annexure Particulars ' . Page No,
No . : o : )
1. Copy of impp.gned order
dated 13/17 January, 1989
/
2. Copy of impugned order
dated 7 .5 .19689 |
> 3 Photo copy of School Leaving
‘ Certificate ( T.C.)( Annexure 1)
N o b, Copy of Principalt's certificate
S Copy of applicant's represen-

tation dated 11 .2.1989
(Annexure No. 3) |

In Vegification :

I Nageér Singh son of Late Sri Ram Surat Singh

SM | aged about 55 years working &s A.5 .., RP .,

cooe




W W

R@P;Fa Faizabad, Northern Railway, Resident

of quarter No. T 14 D Railway quarter Faizabad
do hereby verify that the contents.from para-
graphs i to 13 are true to m? personal Kknowe
ledge and belief and that have not supressed

any material facts,

. Signature of the Applicant.

Place : Lucknow

nate : August , 1989.

e

o

~;s;%§%{;‘
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, -’-,'-?M@RB THE CENTRAL ADMINISTRATIVE TRIBUNAL
;” ADDI TIONAL BENCH, LUCKNOW

W IO O ‘! t‘:“
: f(Ap;éllcatlon under. Section 19 of the Administrative

T %T"rq}sbuncil Act, 1985)
LY

e
BETWEEN
SO ALIAN ) . ‘ ' - )
Nagar slngh oo Applicant
AND

Union @f India and others Respondants

AFFIDAVIT

ARG N W I S TR

Quarter Faizabad, permanent resident of village_,Ramrey Pur

P.0. Awazpur, District Varanasi do hereby affirm on oath
as under s

2. That all the paragraphs of the application filed

by the applicant may read as part of the affidavit

as if set out here in verification.

60002

) - .



| (2)
That the deponent statés that Impugned order No. 1 and 2

2. a
and Anmnexures 1 to 3 Annexed with the application are true
copies of the originals. The deponent has personally

verified the S?id’copies and found them correct.

3, | That the contents of the affidavit are true ard that no
portion of this is false and that nothing material has

been concealed .

7P T
DEPONENT

'wA:.:}“; “1:‘?\_“" aLef .:.“.;d’l - s " '»_’. ‘, ’ )
e ;:4.: l \ - .
e ~£upknow'_‘_ v
August 24 , 1989

VERT FICATION

_Dated :

| I, the above named deponent do hafeby verify that the
contents of paras 1 to 3 of this affidavit and those of para=
raphs 1 to 13 of the & plication are true to my knowledge and

belief. | S
ok
Verified this the 2/7¢ day of August 1989 at

Lucknows

‘“ﬁ;ﬁ?”1MﬂDQMmsﬁ - |
"/ 4’%71, S |
Y ot ' | :
”0 & H’anmtd by s,hn . ﬁ/j\% . . . \%%ﬂ
| 7 e | T
- DEPONENT,

Birs v Sapy
[_{? The depon@nt has signed before me and I

k& LT aetish
P % '{ua h .
[ =y /(ﬂf
m ALAM puw identify his signatures.
| A= gt

Oa!h Commissiones
W -QMp ‘ '
o o - (N® . SRIVASTAVA)
Ldvocate,




BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
ADDI TTONAL BENCH AT LUCKNOW

NAGAR SINGH : sees Applicant

vaersuys

Union of India, Ministry of
Railway and others coo , Opposite Parties

Impugned order No, 1

Divli. Force order No .07/111/Lko-89

Divisionsl RP.F, Office,

| Hazratganj, Lucknow.
No. E-19/111/Lko/89

pated 13/17 .1.1989.

The Inspector I/c. R.D.F. Coy. No. 34/Lko Main 35/Fd, CIB/LKo.
31B W/leko, SIB#Lko Diwn 39 & 35/varanasi 32 Coy/Loco Shop/
Lko & 33 Coy Cash Guard/Lko. |

Sub:  guperanmuation of SIS & AS

The following sub-Inspactors & Asstt. Sub Inspectors
RPF of Lko Division are dug to retire on attaining the age

of superannuation from the dates noted against each

sl. Name Rank Present Date of Date of
No . , rlace of = Birth Retiremant
posting

Ty Tay -~ WS - NP g A DR W T S Yo ) T W AU

1. Sri Rauf Ahmad ASI 34 Coy Lko 12.5.1931% 30.5.1989 &N

I R} S TS G e . ctiovent 52

2, Chhitershwar =~ X&x8;y 85 coy 20.8.,1931 31 .8.1989 AN
Nath Tandon ST ‘ ‘ |
"3. Nagar Singh ASI ~do- 25.8.1931 31.8.1989 AN
i A (Adhoc) _ ' .
L, Pratap Narain SI CIB/Lko - 18.1.1931 31.1.1990 AW
‘3ingh '
5. Kamala Prasad =do- 34 Coy ON 27.1.1932 31.1.1990 AN
Shukla ' -
6. Ganga Pd.Kappor ASI 39 coy BSB 15.4.1932 30.4.1990 AN
2. " (Adhoc)
8.
10 |
25.12,1933 31.12.1990.

16 . Hriday Nerain SM AS8I 35 Coy LYN
' 2

e e ® L



(2) '

The above hamed staff shall be informed of the date

of their superannuation and their acknowledgements kz in'
token of having been informed of the same forwarded to this
office within 07 days of the receipt of this order fxam for

record at this end.

IPFs. concern of the qu/unit wili perSOnally‘ensure that
the above staff are retired'on the due dates 25 shown against
them and their namesxstruck off the Roll; of theR}P.F° and
that they are not carried Eeyond the date of their Superannua-

tion for which they alone will be solely responsible,

. | - Incase of their transfers to any other post/unit/Coy/
Division before the dates of their Supirannu“tlon IS concerned
will personally ensure that the I.P.F./Divi. authority under !
whom such an individual is so transferred, is also informed |
under a URGENT IE TTER addressed by hame to the concerned Coy)
unit/Diwn and its acknewledgement obtained and forwarded to

e this office promptly.

Please acknowleadgement receﬁyt&nﬁfeport compliance

within 07 days,

oo Sd/- Illigible
‘ Divisional Security Commissioner,
RPF N. Rly. Lucknow.
Copy forwarded for information and n/a to -

e 1. Addl. Chief Sscurity Commissioner RPF N Rly. Baroda House
New Delhi.

Asstt. Becurity Pommlsszoaer/ﬁIb N. Rly. Baroda House
New Pelhl S

. A.9.C. N.Rly BSB/Lko
Sln . DGDOO" (Lgﬁ) & (PF}) N.ul}/o .LokOe
. Bills % 32, 34, 35, SIB A CIB (moffre)

?

. D.O. Book.

Qwﬁ“ M/,JW 7

no

(020 B RN |



[ FORE THA CENTRAL ADMINISTRATIVE TRT BUNAL
ADPITIONAL BENCH AT LUCKNOV

Nager Singh ceo - Applicant
yersus |
Union of Indid, VMinistey of Railway Opposite Partiss.

ard others.
oce | Gkker W

TMPUGNED ORDER NO. 2

peba AP Y St

No . PI/481-NS/36/89 nivisional RPF Office,v
- o 9 .
Dated 07.05.89 Hazratganj, Lucknow.

The Insgpector/RPF
Coy No. 36 raizabad.

cyb: Sri Nagar Singh A3l (adhoc) application dated
15332 for sk tevmativexknxik alteration in his
date of birth, ... ... | ;

order passed by the nsc/Lko are reproduced balow

" This cannot be allowed at this stage. Please infornm

* ‘tne staff accordingly”

IDF/35 Coy/FD will personally ensure that the above
named ASD is not carried over beyond 31.,5.89 aN in terms of

tnis office TFO.No. 07/111/Lko/89 dated 13/17 1439

Please acknowledge receipt and inform the ahove naﬁed

ASD &t your end.

' 5S4 » .
for DSC/RDF/Lko

Copy to ASC/RDF/N.Rly/Varan&Si for information and n/a

at his

o
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In the Central Adminstrative Tribungl Allahabad

' : \ Cireuit Beneh Lucknow,

Ce 4. 0. 224 of 10989

, ‘ j Hagar Singh oo er s Applicant
o I
4?%¢3’/ Versus
Union of Indis and others eo e Uppe Parties.
/ 7 ‘ It is submitted on behalf of the opposite varties

a8 under: -

2]

1, Taal the present spplication is directed

agalnst Divisional Force Order No, 07/II1/Lk0-89 dated

R.P.F. W, Rly. Lucknow and Letter Wo, PI/ASI-NS/36/80 mxiz

dated 7,6.'89, lssued by Divisional R, 2, F, C£fioce,

-~

2o Thal adnittedly the zudlicant workef as

employee in Railwey Protection force, . .

3¢ That in terms of section 2{(a) of the

| Adaivstrative Tribunal Act 1985 (Act No. 13 of 1985),
% , the provisions of this Act shall not épbly to any
o : membe; of the navel, wilitary, or Alr Faree‘or of any
? ' pther armed forece of U.,0.1. ’
e T‘at~tha Railway Protection Force has been
N dedlareﬂ-as armed force of the Unioun of‘Indiéa
,Yzﬁ;// |
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R That the gpplication mzde by the

applicant is thus not maintsinable before the Tribuual.

fhat the applicant has by suppressing

the correct facts and law, has unsde this application.

3
L

.

7.  That

and circuustances, the gpplication i1s liable to be

o~

dismissed, bud wley ol 2%, Be wvww&o

8, That the pfvosite v.ga.rties are advised

that there is no necessity of presenting g detailed

wrlitten statement. However they reserve their right to
do 59, in cazse the Hon'ble Tribunal directs, o that

effe ct,

Opp. Parties ‘
»ss't °rc}3r "y Coﬁmmss;onw {PFY
SPSRIR At At G (To 9y iv)

~“Nortnein Ranlwly, Luckuow
! . Veriflcstion,

b&t@d l}.o 9&'! Eg

Lc V K Dlathea_ baal.. sem,.d, C("MA'YV(&Q/LQ(}{?/ ( Eip/)

’uw ¢

8o hercby verify that the cmnfsent" of pa raé,raphs 1

&

and 2 ol ovhils reply are based on infofmation derived

frow record, which is believed to bLe true and those of

paragraph 3 to 8 are based on legal advice which is

believed to be true,
Signed and verified this 11th day of Septenebr 1989

at the Cffice of R.P. 4§ Hezratgan] Lucknow.

W

Asstt. Security Commissi ner (RPF)

TEEE qr A (Vo g~ a)

Nrmhwn Railway, Luckn .

in view of the aforementioned {acts
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R IE T THE CENTRAL ABMINIGTRATIVE TRIBUNAL ALLAHABAD
IR - CIRCUIT BENCH LUPKNow

el ‘ | -f‘; Gandhl Bhawan OFH.R031doncy

‘ _ Lucknow - 22u 001
TR L (chlstratlon No. ~§¢?¢ of 19ﬁ [)f"? '
e ee] b e
RS \“\ : “2 ;t' e
L No CAT/LKO/Jud/CB/ o dated 1 3 /

—~4-fm=va.n.- RN

Y Lo .

§¥?*75‘f? .?" §;Ffﬁﬁf%£t?:T\' f%APFLIcANT(S)f,3.'
o .L‘f‘.,‘ C .1:“-'}“. L o
DI VERSUS S0 ‘ e R

f‘u}xii’ 6;'* ?:

Ploase take notlce that tho appllcant above namnd '

“has prescrlbod an appllcatlon a c0py wherOGf 1s enclosed

o N e
STH3fixed: ! L . _day of _ 190

LW g K I
’ 5 wﬁ%.qt»-af;y Van'r e(“xf
\/ - '- "— v ‘_ ‘AI'VA - I B .: . ‘. . N
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IF, no apperaacctls made on your behalf, youry.
. or by scme ‘one ‘duly authorlsed to Act gnd plead
o behalf 1n the.sald applicatlon 1t wlil be haard
¥$2ﬁ% |

nd d901dcd 1n your abscnce., .

‘e
ve -
1Y

leen under my hand and the soal of tho Trlbunal
thls S ;} | day of ¢ 3 SRR B

B herewith whlch has been reglsterad 1n thls Trlbunal and has’ vf*‘

B Py
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Lt gﬁveﬁ %:a ﬁha mm,slw “’_511 . on 14-32-55. ﬂ‘.‘ﬂl
s GFf haoring the applicant shall not be retirea
oh the baaiss @f tha impug’ e ed 13/1%1ef
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- Respondents,

e ‘Irs @m mﬁtw of tnter erin m:maﬁa wﬁm m*i.a& and me,
__,,_...-4‘(, for aaai’?ﬂﬂg?;\,gag ordere on 13.9e89 oy which date the opposite
o Bduce the Sorvice Botk or other Tecord of the
T4y DintRt glven to the spplicant on 1%&%»55. %ﬂl

(m m‘; e of m:smg the applicant shall Ot be retired
ém ﬂm m&g of i:.h& ﬁmug”‘:ém dgted iaf&?ﬁw
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